
OFFICE OF THE REGISTRAR (JUDICIAL) 
(HIGII COURT OF JAMMU AND l(ASHMIR) 

JAMMU. 

No. Date: 2 ("' J. J ~} 

NOTIFICATION 

Sub : Nationa l Lok i\dalat on ll'h February, 201 7 (Saturday). 

As per the calendar of activi ti es for the year 20 17 issued by the l-I on ' ble Na tiona l Legal Services 

Authority and the directions of Hon'ble Jammu and Kashmir High Court Legal Services Committee, a 

Nat iona l Lok Adalat is schedu led to be held in the premises of 1-lon'ble High Court of Jammu & 

Kashmir, wing Jamm u, on ll th February, 2017 , for the expected am icab le sett lement of pending and pre­

litigat ion cases pertaining to the fo ll owing ty pes: 

I. Cri minal Compounding offence. 
2. Negotiab le Instrument Act Cases under Section 138. 
3. Uank Recove ry cases. 
4. MACT cases . 
5. Matrimonial Disputes. 
6. Labour disputes. 
7. Land Acq uisition cases. 
8. Electricity and Water Bills (excluding theft cases), Service Ma tte rs re lating to pay and 

a llowances and ret ira l benefi ts. 
9. Reven ue Cases. 
\0. Other Civi l Cases (Rent Easementary Rights, lnju ction Suits, Specific Performance Suits) 

etc. 
ll. Other Cases (p lease specified) 

The High Court Registry has initiated the process fo r identificati on of aforesaid types of cases for 
being taken up for setll ement in the National Lok Adalat. 

In thi s connection, all th e concerned especially the advocates Government Departments, 
In surance Companies, Financial Institutions, l3anks and private litigants, who are des irous of gelling their 
cases amicabl y settled before the Na tiona l Lok Adalat, are asked to furni sh the parti cul ars of th eir 
respecti ve cases to this Registry by or before 201

h .Janu ary, 201 7, so th at priority may be given to th e said 

""' ;, '"' ,,.,,,";,, of the c'"" L;,, ;xi.~. O.bi ,;iih··· 
)' II) •/)') t .l (, ·-;g__ '~ f Jc' .) J / ~~ (V irind e(-~in g h Bhou) 

Reg istrar Judicial 

Copy to the:-
] . Member, Secretary, J&K State Legal Servi ces Authority , Jammu, for inform ati on of His 

Lordship - Hon ' ble Executve Chairman. 
2. Secretary to Hon ' ble Chairman J&K I-I CLSC for information of Hi s Lordshi p- Hon' ble 

Chairman. 
3. Pres ident, J&K High Court Bar Association, Jammu, for information. 
4. Commiss ioner/Secretary, Department of Revenue, Civil Secretariat, Jammu, fo r inf. and 

necessary action. 
5. Lnbour Comm issioner, Jammu, for inf. and necessary acti on. 
6. Director Information, Jammu, for publicat ion of th e notifi cation 1n th e reputed Dail y 

Newspapers of Jammu and Kashm ir. 
7. Director Doordarshan, Jammu, for publicat ion of the notifi cation th rough earli est News 

Gullet in. 
8. Di rector Rad io Jammu. for publicat ion of th e notifica ti on through earliest News Bulletin . 
9. Regional/Di visional Manager, Ori ental Insurance Company Ltd . 
I 0. Reg ional/Divisional Manager, Bajaj Alli anz Insurance Company Ltd. 
11. Regional/Divisional Manage r, United India Insurance Company Ltd . 
12. Reg ional/Divisional Manager, New India Assurance Company Ltd . 
13. Regional/Di visional Manager, National Insurance Company Ltd. 
14 . Zonal !-lead Jammu and Kashmir Bank Ltd., Jammu. 
15. Div isional Zonal Manager. State Bank of India, Jammu . 
16. Divisional Zona l Manager, Punjab National Bank, Jammu . 

. . . . . . for in f. and necessary action. 

c Jarge_ NIC, High Court of Jammu & Kas hmir, Jammu, for upy:a'··ng the notifi cation on ____ ,.. 
th e officJa! website of H1gh Court. f . . . .· . --[1;::-.:-· . / . ·· (5 "(J ~ 
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